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THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UN~IKRISHNAN): (a) to 
(c). The 8th Five Year Plan Schemes are yet 
to be finalised. 

Memorandum of Understanding Be-
tween Management and Employees of 

FACT 

8057. PROF. K.V. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether a memorandum of under-
standing was signed between the Manage-
ment of the Fertilizers and Chemicals Tra-
vancore Limited and employees union: 

(b) if so, the salient points of the memo-
randum of understanding: 

(c) whether the Bureau of Public Enter-
pnses has cleared this Memorandum of 
understanding: and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) Minutes of the agreement regarding 
wage settlement was signed on 1.11.1989 
between the management of FertilizE]rs and 
Chemicals Travancore l1d. (FACT) and the 
ten recognised Unio,ns representing work-
men of FACT. 

(b) The salient features of the wage 
settlement which IS subjecttot;')e approval of 
the Government of India. are 35 follows: 

(I) A minimum basIc pay of Rs. 1100 
and the merger of Dearness Al-
lowance (DA) upto 658 points of 
All India Consumers Price Index 
(Shimla series base 1960 = 100) 

(ii) Introdudion of slab system of 
fixed D.A. 

(iii) Direct benefit ranging from a 
minimum of Rs. 210 to a maxi-
mum of Rs. 610 including the 
fixed D.A. 

(iv) 

(v) 

Increase in the House Rent Al-
lowance. ConveyanceAJlowance 
etc. 

The wage settlement to be effec-
tive for a period of four years 
from 1.1.1988t031.12.1991. 

(c) and (d). The Government of India 
cleared the wage settlement subject to the 
settlement being for a period of five years 
instead of four.~Jt has been felt that since 
FACT's wage settlement confers almost 
similar benefits agreed in the case of Fertil· 
izerCorporationof India ltd. (FCJ)-National 
Fertilizers Ltd. (NFL) Group of Companies. 
the FACT settlement should also have the 
same tenure. 

( Translation] 

Gas Based Fertilizer Plants In M.P. 

8058, DR. LAXMINARAYAN PANDEY: 
Will !he Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government have received 
any request from Madhya Pradesh Govern-
ment for setting up gas based fertilizer plants 
in the State: 

'(b) if so, the details thereof; 

(c) whether the proposal has been 
cleared by Union Government; and 

(d) H not, the reasons for delay and 
when it is likely tt. be cleared? 


